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PAPERS LAID ON THE
TABLE
RerorT oF InDIAN DELEGATION
T0 WORLD HEALTH ASSEMBLY

AND WHO REGIONAL COMMITTEE
MEETING

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : I beg to
lay on the Table :—

(1) A copy of the Report of the Indian
Delegation to the Twentieth World
Health Assembly held at Geneva
from Bth to 26th May, 1967.
[Placed in Library, see No. LT-
1678/67].

(2) A copy of the Report of the Indian
Delegation to the Twentieth ses-
sion of the W.H.O. Regional Com-
mittee meeting for South-East Asia
Region, held at Ulan-Bator (Mango-
lia) from 1st to Bth August, 1967.
[Placed in Library, see No. LT-
1679/67].

ANNUAL REPORT OF INDUSTRIAL
FiNANCE CORPORATION OF
INDIA
THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA) : [ beg to
lay on the Table :—

(1) A copy of the Annual Report

of the Industrial Finance Corpo-
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ration of India for the year ended
the 30th June, 1967, along with the
Statement showing the Assets and
Liabilities and Profit and Loss
Account of the Corporation, under
sub-section (3) of section 35 of the
Industrial Finance Corporation Act,
1948. [Placed in Library, see No.
LT-1680/67].

(2) A copy of the National Savings

Centificates (First JIssue) (First
Amendment) Rules, 1967, published
in Notification No. G.S.R. 1659
in Qazette of India dated the 4th
November, 1967, under sub-sec-
tion (3) of section 12 of the ‘Govern-
ment Savings Certificates Act, 1959
[Placed in Library . see No. LT
1681/67].

(3) A copy of the Delhi Sales Tax

(Third Amendment) Rules, 1967,
published in  Notification No. F.
4(83)/67-Fin. (E) (I) in Delhi
Gazoite dated the 19th October
1967, under sub-section (4) of
section 26 of the Bengal Finance
(Sales Tax) Act, 1941, as in force
in the Union territory of Dclhi.
[Placed in Library, see No. L1-
1682/67].

(4) A copy cach of the following Noti-

fications under section 159 of the
Customs Act, 1962 and section
38 of the Central Excises & Salt
Act, 1944 :—

(i) The Customs und Central Ex-
cise Duties Export Drawback
(General) Fifiy-fourth Amend-
ment Rules, 1967, published
Notification No. G.S.R. 1960
in Gazette of India dated the
1ith November, 1967.

(ii) The Customs and Central
Excise Dutics Export Draw
back (Gengral) Fifty-fifih-
Amendment Rules, 1967, pub-
lished in Notification No. G.S.R.
1691 in Gazette of India dated
the 1ith November, 1967 .

(iii) The Customs and Central Ex-
cise Duties Export Drawbaok
(Geaneral) Fifty-sixth Amend-
ment Rules 1967 published



